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port of the Committee ang its exa-
mination, Government approval was
accorded to Indian Airlines on the

15th of January, 1988, for leasing 5

" aircraft. There has been no

avoidable delay in according Govern-
ment approval,
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New Hotel with NRI assistance
114, KUMARI SUSHILA  TIRIA:
Will the Minister of CIVIL, AVIA-
TION AND TOURISM be pleased to
state:

(a) whether new hotels are pro-
posed to be built up in Orissa with
the assistance of Non-Resident In-
dians;

(b) if so, what arve the details of
the proposal and how many hotels are
proposed to be built; and

(c) what would be the location ef
each one of them? &

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIA-
TION AND TOURISM (SHRI SHIV-
RAJ PATIL). (a) to (¢) The De-
partment of Tourism approves hotel
projects from the point of view of
their suitability for tourists. These
projects are promoteg by Indian par-
ties and in the case of promoters be-
ing a company, Non-Resident Indians
can invest on repatribale
basis, upto the prescribed ceiling, in its
equity capital in respect of projects
planned for the 3-star category and
above. Information about indivi- .
dual investors in a company such as
nan  resident Indians, iswnot main-
tained by the Department.

Diversion of Bombay-Belgaum Avro
Flight via Kothapur
115. SHRI A. G. KULKARNI: Wil
the Minister of CIVIL, AVIA-
TION AND TOURISM be plezsed to
state:

(a) whether Govt's decision to di-
vert Avro flight between Bombay and
Belgaum via Kolhapur will ba imple-
mented by December, 1988;

(b) if 50, whether there are any —
constraints which require the assis- -
tance of the concerned State Govern-
mentg and if sp, what are the details
thereof; and

(¢) 'wha;g progress has so far been
made in this regerd?



